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Short Tille

Hace of

Dale, Place
and time

of meetings
OJthe Council.

Matters of

APPENDIX 'A'

RULES CF PROCEDURE
NORTH EASTERN couvcll,

In exerciseOf the powers conferredby Sub-section(l) Of 5 of
the North Eastern Council Act, 1971 (Act 84 of 1971), the North Eastern
Council herebymakes the following rules, namely:-

1. Theserulesmaybecalled theNorth EastemCouncil Rulesof prcxedure.

2. In these Rules, unless the gontext otherwise requires:

(l) "Act" meansthe North EasternCouncil Act, 1971.
(2) "Chairman" meansthe Chairmanof theCouncil.
(3) "Committee" meansa Committeeaw)inted by the Council.
(4) ' 'Council" meanstheNorth EasternCouncil establishedunderSection3

of the Act.
(5) "Meeting" meansa mee•.ingof the Council.
(6) "Member" meansa of theCouncil.
(7) "Seretary" meansthe Secretaryof the Council.
(8) "Vice-Chairman" meanstheVice-Chairmanof theCouncil.

3. The Council shall, unlessotherwise determined b the hairm ordinari

4. The Council shall meet on such date, place and time as the Chairman may
from time to time fix.

5. (l) MattersShal} brought beforea meeting only by direction of the
Constdemtion. Chairman whose decision on (he question whether any matter falls with;n the

Agenda

Notice of
meeting.

Purview of the Council or not shall be final.

(2) A member who wishes to bring any matter for consideration at a
meeting shall specify it in a memorandumindicating the salient facts and the
IX'ints for considerationandsendthememorandumto the Secretarywho shall
obtain the Chairman': direction

6. The Agendaof the meetingshall be preparedwith the approvalOf the
Chairman.

7. At least21 days'notice shall ordinarily given for any meeting, but in
casesof urgencyameetingmaybccalledatsuchshorternoticeasthe Chairman
may consider sufficient.
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8. The Shallinfcmevery Oftheplace,date timefi*ød
forthemeeting Shanalsosend copyof theAgenda

tomedng. togethæ• suchexplnatccynotes hemaydeemneessaryindicating

Invitation
to Ministers
and others.

Invitation to
outsiders as
Observers.

Oncers to
attend.

salient poinL5for%nsjderaticnad views,Tay, Of the
memh-sor Goverrunents ortheAdministrationsconcerneded anyother
papersthatmay for theconsiderationOfeachcaseincludedindie
Agenda.

9. Thequorumto constituteameetingOftheCouncilshallbefiveof whom
notJessthanrourmembersshallbefromamong S!xcifiedin clauses(b)
and(c) of Sub-section(!) of Section3 ofthe Act.

9A. If a meetingOftheCouncilcannotbeheldforwantofquo«um,
as in Rule9, themeetingshallbeadjournedto a laterdateunderthe
directionof theChairmanandsuchameetingshallbeknownasanadjourned
meeting.Noquorumwin foran meting.

9B. In the ca.%Ofsomeemergentiternsand/ or in caseof item'sto be
decidedbytheChairman.theChairmanmaydirecttheSecretarytoCirculatea
propcmlor proposalsto theMembersfor ascertainingtheir views. The
Secretaryshaliin suchcasessendto eachMembera copyof theprovxxal/s
underconsiderationalongwith suchexplanatorynotesandOtherdocumenlsas
hemaydeemnecessary,indicatingthesalientfactsOftheproposal/s.Each
Membershall in sechcase(s)conveyto the Chairmanhis views on the
proposal(s)within twoweeksOfthereceiptof the TheChairman

¯-Cürther •dééiSici(S)in
awc»rdance withthc Oftheviews fromthcMembers,buthe
shallplacethcmatterbeforea of theCouncil,if thereisnoconsensus.
Any decision(s)so takenby thcChairmanon thebasisOftheconsensusOfviews
receivedbyhimfromtheMembersonproposal(s)referredtothem, above,
shalibedeemedtobetheformalview(s)andrecommendation(s)of thcCouncil,
asif passedat a meetingof theCouncilandall concernedwill b: inforrned0!
thedeci iion(s) by the

10. TheChainnanmayinviteaMinisterOraDeputyMinisterOftheUnionora
DeputyMinisterof theUnionorOftheState/tJTora OfthePlanning
Commissionto attendany meetingandtotakepartin thediscussions.Tie
invitationwill beissuedbytheSecretaryonbehalfof theChairman.

II. TheChairmanmayinviteanypersontoattendanymeetingortoparticipate
inthediscussions.Theinvitationwill beissuedbythe on behalfOf
the Chairman.

12. msides the nomineesOf the MinistriesOf the CentralGovernment
indicatedinSweion6oftheAct, anyofficerofa Government/Administration
Whosepresencemay be considerednecessaryby the Chairmanfor the
consideration of anymatterbeforethcCouncilmaybecquiaedtoattenda
meetingthereof.
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Record of B. The Secretaryshall keepa recordof the andcirculateadran
discussions copy of the prEeedings of a meeting to the memters am: the nomineesof the

CentralGovernmentindic*ed in section6 of dE Act with the thatZiy
clungesthereinmay sugestedwithinOneweekof thereceiptOfthedraft
copy.

Minutes of 14. (l) The of the meetingMlal/be afterconsidering
the Meeting any changessuggested under Rule 13 and åall of the reccrd of the

Council.

(2) A copy Of Ur of every rrxeting *all forwar&d to:

Pr«eedings
to be Secret

taken 17

on

Council •s

nations to be

O)
(ii)
(iii)

(v)

The Chait-mm.
Every
the Central (kyvemment through the Union Ministry of Home
Affairs: and
the GovernmenVAdminiÄratim Of each State/ Union Territcry
represented on the Council throuøl the Chief Secretary or the
State/ Union Territcxy;
the norninees of 'he Central Government indicated in Section 6 of
the Act.

I S. The PrtKeedings Ofa Shan,unless Otherwise directed by the
Chaman, be SECRET

16.

from the Government/ Adriliniktrations
of the member Slates/ Union Territories to supply information

as may required to enable the Council to dixharge its fiJXtions
conveniently.

(i) the Secretx•y, shall subject '0 such as Ihe Casirman may
give frorn time to time, ascertain from the Governments and Administrations
concerned ttr action taken recomnmdations

(2) for Of Sub-n.•le (l) the SecretÜy may undertake all
necessarycorrespndence andshall prepare quarterly A.mmary•indicating the
action takenby theGovernmentsandAdministrations andsendacopy thereofto
the Chairman,everymember,theCentral Government through the Union
Ministry of Horne Affairs, the Governments' Administrations of thc mernirr
States,' Union Territories and the nominees of the Central Government indicated
in Section 6 orthe Acl.

DirectionsOf 18. TheChairmanmay give such generalor directicnsashemay
the Chairman considernecessaryfor the orderly andprompt of the l•usinessof the

Council.

Appointment 19. The (:ouncilmay direct the appointing ofa Committeeot Committees
Committee(s) consistingOf or rncrntrrsof theCouncilandsuchotherF.sons as the
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Councilmaydetermineto withsæific termsofre&-enceo'
Vnich shall laiddownby

(i) thenamesOfthe of theCommit* theConvener;
fi.ncGon f-nctiOtB Of Cmmittee

(iii)thelimelimit, ifany, withinwhichthe Committeeshall make
report of performmy oth«

(2) WheretheChairmanOrtheViWCh2innznisappinted's
of a heShailactasitsConvener.

(3) If theConvenerof aCanmitEeis unableto attendey
thereof,anyOther choænby the preznt from
amongstthemselvesshallpresideatthcmeetingof EheCor.midee.

of 21. Thequorumtoconstituteameetingofa Committeeshallbe,asnear
Committee may one irdof itsmemtrrship, ShalJnot lessthantwo.

22.(1)ACommitteeshallmeetasfrequentlyasmaybcnæessaryc and
timeasdirectedbytheConvawrandshallmakea totheCounciiwithin
the time limit;

Providedthat whereno time limit has the Committee
shallmakeareportwithinthreemonthsfromthedateof itsappointment;

may at o" 2 *guest
made,directthatthctimeforthepregntationOfa bytheCommittee
extendadto adate by him.

(2) Ihe reportof a Commikteemay interimor finaåandtheCommittee
mayseekfromthcCouncilsech inregardtoitsmnctionsasmay

(3) TherecX'rtShalI signedbytheConvena0f theCommitteeOr,inhis
absence,byany thereof,soauthorizedbytheCommitteeandshall
given to theSecretaryof 'he Council.

Concüteradon 23. ASstx»nasmay afteraCommittee's has receivd it
ofCommmee's Shall,unlessotherwisedirectedbytheChairman,placedforconsi&rationat

thenextmeetingof theCouncil.

wertogive 24. TheChairmanmaygivesuchdirectionsashemayconsidernecessary
directions to for regulatingthepr•xedureofaCommittee.
a Commmez

( Asamezdedup-to-date




